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THEJAMMU ANDKAMWAMMASURES
' ' (mmmmm.m

(Act Na. XLof 1978}

, [Rece:ved the assent of the Governor on 281.1: October 1978 and is pub-
lished for general mfermat;on 1

~ Am Act to provide for the enforcemem ofﬂle standards of Weights and
Measures established by or under the Centnl Act and for: m connected
therewith or incidental thereto. ’

“ Benmactedbymelarmnuandxadum&mupslmtmtheTmty‘

ninth Year of the Republic of India as follows -
B cmp'rﬁa L
Prelimlnary

\B

1. Shon mls extent and commencement. ~(1) This Act may be ‘called the
Jammu and Kashnnr ‘Weights and Measures {Enfnrmm) Act, 1978.

(2) It extends to the whole of the State of Jmu and Kashm:r

(3)Itshallcomemtofmonawhddhnmmmny by

notification in the Government Gazette, apponm, ‘and different- dates may be
appointed for different--- v

,(a)'provisions' of this Act,
 (b) areas, o |

(©) classes of undertakings.

(d) classes of goods, |

(€) classes of weights mdm o
'(t)clsssesofmersofwexgmsmdw

andanyrefcreneemanywchprwmonmﬂnmmmemmtofdusAct

shall be construed as a reference to the coming into -foree of that provision

- in such areas, or in respect of such classes of undertakings, goods, weights
andmeaswesorumofwm@tsuﬂmmmwwhwhﬂmw
haswcnbmugm into force.

~7T

o
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2. Act-not-to apply to-inter-State trade or commerce.--Nothing fn this Act
shall apply to any inter-State trade.or commerce in| any weights measure
or in any other goods which are sold delivered or dlsmbuted by welgi measure
"or number. :

3. Definitions.--In this Act, unless the contéxt |otherwise reqmres,--‘

© (@) “Additional Confroller” includés a Joint C troller Depulyl Controller :
and an Assistant Controller appomtgd mg:r section 5

| (b) “authonwd seal or stamp /means a seal or’stamp made| under and -
in -accordance with the provisions of thi§ Act; ;

» (c) “‘Central Act”” means the Standards of Weights and Measures Act,
1976 (Act’60 to 1976); o o

(d) ““Controller’’ means the Controller of Legal Metrology appointed by
the Government under section 5;

which is so made as to resemble an: authrpised seal or stamp as the
‘case may be, intending by that resembl to practise tion, or
knowing it to be likely that deception will thereby be practised.

© “Cmmterfeit”, in relation to a seal or Ep’ means a seal or stamp

Explénan’on " 1.--It is mot essential that the resdmblance of the| counterfeit
" seal or stamp to the authorised seal or stamp should be exact.

Explanation 2.--When a person causes a counterfeit seal of stamp to
resemble an authorised seal or stamp and the resgmblance is such that if a
person relies on such seal or stamp, he might be -deceived |thereby, it
shall be presumed, until the icontrary is proved, that the person |so causing '
the seal or stamp to resemble the authorised sgal or stamp intended by -
means of that resemblance to practise deceiption of know it to be likely that
deception would thereby be practised ; ‘ : ”

(f) “‘heap’> means any unit of a commodity for sale where such sale is
intended to be made without any weighmen{ or measuremet or, where
the sale is made by number, without counting the number ;

(g) ‘‘Inspector” means a person ‘who is. appomted as- such under section
5, by whatever name called ;

A

.l;«;(h) “Mmt’ ‘meens a mmt, of the Central Govprnment ;

Gazette ;

A}

‘(x) Nouﬂcanon . means: a- nohﬁeamm pubhshed in the Jovenunent
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0 “prescnbed” memsprescnbedbynﬂesmudewmmm

" (k) “*protection”’ meanstheuuhsauon ofanywe:ghtormeam,oi SRR

anyreadmgobtmmdwxﬁxdxeheipofaqyweiglnormeawefor
the purpose of determining whether or not: any step is required to
“be taken ‘to: safeguard “the. well: ‘being --of .any’: human-being: -or
animal, commodxty vegetahmor_ﬂxing,whethermdmdmﬂyor
wllecnvely‘ ’

X s mé,@{ Yo ol o il R 5

(l) “stmdardwelghtormme memawmght,measmeormmhcr

“e whichtconforms 6+ the statidard: estibhshed in rel’ahbn theréto by or
under the- Central Act

(m) Wordsandexpressxons usedmﬂnsAct»andnotdeﬁnedbmdcfmed
g mtheCentralActshallhavememeanmgsrespeoavelymgnedtow
‘.themmthatAct '

) 4 Aammdemtm-«mmmdmmmm%
effect * notwithstanding  emything “inconsistent- -thetewith: ~contained in: any:
mwmawmmmthlsActmmctﬂmﬂAammmmmem%
;havmgeﬁ'ectbyvmeofanymacmmaﬂwrthanﬂusActmﬂw
CemralAct X -

CHA.PTER H

44 Appommntorc«mmum !nmmomomum

S Appomtmem of Conrroller.s, In.spectors and other o_ﬁ‘ icers and omﬁ' bl
(1) The Government may, by notifictaion, appoint a Controller - of Legal ~
Metrology for the State and as many Additional, Joint, Deputy or Assistant
Controllers, Inspectors and other oﬁicers and staff as may be necessary for
‘exercising the: powers and efficiently daachafgmg the duties conferred or
unposed on them by or under this Act

' (2} Every Additional - Contmller appmmed under sub-sectwn (1), shail:
exercise such powers, anddnsehargesuchﬁmﬁons of ‘the. Controller, asthc’
Govemmcntmay bynotlﬁcamm, autbmsemﬁnsbehalf L

) Thie Controller may, by genersl or special order, deﬂnethelocaxmm:s'
within which each Additional Controller or each Inspector shall exercise the:-
powersanddxschargetheduuesconfeﬂedornnposedonhmbyorunduthisf
Act. .. - = , £

{4) Submmmepmwmnsofm&t,evaymmcmuermd§
W%Wshaﬂp«fomm ctions and discharge the duties of his office ..
under the gencral sup e, divects

shauexerclsemosepowmsam!daschargemosedxmammesammnaand,

,and control.of the Controller snd.. .
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wﬂhﬁeméﬁ'eetasifﬂwyﬁadbem'mfmed
byotund&r%hlsActnotby way of authorisation,

() The Con!roltcr and every Addmonnl Comroller may also-— '

(a)pafomallormyofthcﬁmcumofmd

() exercise all or any of the powers conferred ¥

order made thereunder, on an Inspector.

uxeCumoll«xsofopnmondmltwneomaxy
order in writing, authorise an Inspector, or other o
an ' Inspector, toadjustanywe:ghtormemm
limits of his jurisdiction.

6 Power to authorise Inspector to édjam wel his or measﬂ'EE:.--Where

7. Controller and - officers appointed under
servants.--The Controller and every Additional Cont
and every dther person authorised to perform any
shall be deemed to be a public: servant within the
the State Ranbir Penal Code, Samvat 1989,

8. Protection of action token in good faith.

other legal proceeding shall lic against the C

Controller, or any Inspector or any other person
duty by or under this Act in respect of anything
done or intended to be done under this Act or

CHAPTER III

{or imposed on

to do he
not below
area within

this  Act to
oller, and every

him direct

this Act or dny rule or

y by an

e rank of
the local

be public
Inspector

uty by or this- Act,
meaning. of s ion,2l of

~No suit, pro

uthorised to
which is “in

ullOﬂ or

bntroller, any |Additional

orm any

faith
any rule or order made

1 ;
-
s

General Provisions in Relation to Standard Weights and Mclsum

9. Prohibition of use of weights and measutes other than

weights and measures.~-(1) Notwithstanding any
of whatever natre, no weight or measure
weight or measure shall. be used or kept in

State in such circumstances -as  to indicate
measure is . intended, or .is likely, to :be used
measurement, ' o

(2) Any custom, usage,
its a person to demand, receive,
 received, within the State,  any quantity of arti

'shall bc vmd

practice or method o
or. caus

ustom, usage

that - such
for any weig

whatever. nat
to be

7;“ k

standard
or method -

ther than thel  standard
y premises ‘tllthm the -

eight or
hment or

ure whiéh

demanded  or
¢, thing or

oxcess of, or less than, the quaatity specified by weight or meast
contract or other sgreement in relmon L thc said article, thing

ice - in
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ﬂ)@nmmuwwnmmwnmatmmz rwwe:@nnmeor“
number, other than the standard weight, measure or number shall be used in,
'orfonnmebasssofanymnmoroﬂxeragrmmmmrelatmtomymf
‘oroozmn«oewnhmmeState ’

! (4) Any emm'act or O(hcr agreement whtch contravem lhe provxsrons of
sub-sectlon 3) shallbevmd L N )

10~ Uu of weights only or measures mly in cerlain ca.mv-—(!} ’ﬂw State

- Government may, by rulés made in this behalf, direct t}mt“mmpaetef&ecmsi‘ :
of goods or undemkmg or users. spee:f'ed Merﬁ»- ~ :

(a) no transacuon dealmg or ean!ract shall be made or. had or }
(b) no mdusmal producnon shail be lmdcrlaken, or-
- (¢) no use for pmtecuon ahali be made,

mﬁnndﬁSmwoffmumﬂKaM*meptbysmﬁwgﬁtmd
numberasmaybespeolﬁedmttwmdnﬂes.

(2) Any rule made tnder sub-section (1) shall take eﬁ‘ect in such area,
-from such future date and Subject to suchomdmons xfany, as may be spec:ﬁed :
therein. - : .

1. Pmlubman of quotations etc. mhewise than in tétms df standen 'v o
units of weight, measure or numeration.--Except as otherwise permited

under ‘the Central Act; no person shall, mrelmontbanymsmmmgs

which are sold, transferred, dxstnbtned or delivered, ‘or any' service rendered; R

within the State-- | |

','(a)"quote of make announcement - of whethcr by wortf of mouth cl'."‘
i otherwise, . any - pnccorcharge or
B Jor' . B
() prepm'em'pubhsh any advunsement pomordﬂmdoamt,or‘

(d)mdnwc the ‘contents- ofanypwkageemxer on- usclfaronmy labcl
. carton or other thing, or ,

A :md:cate the contents on my mmef or

) express, i relation 10 ny Wﬁm W W““ ‘*
, Pfo‘wtm lﬂy M “ ‘- .

(b) issue or exhibit any pnee hst mvome, cash memo or ather docwnmtx, e ?i"“




650 WEIGHTS AND MEASURES (ENFORCEMENT) ACT, 1978. N

otherwise.than - in accordance with the standard umu. of weight, - iﬁcasuré or
numera;wn ‘ : Ok R

CHAPTER Iv.

shall be used as such unless it has been verxfl
accordance with thé rules made under the Central .

working - standard, verified and authenticated by the
may be specified under the Central Act, as it may think necessary :

Provided that where the Mint intimates the Go
it_is ‘unable to prepare secondmy standard or worki
measure, the Government may cause such secon

fit and such secondary standard or working standard
be verified and authenticated by such authority as m _ -
made under this Act and every such verification and authentication| shall be
made in the manner specified under the Central Act] . -

14.  Verification, stamping and custody of
standards.--(1) Every secondary standard or..workin,
to the standard established by or under the Central
with the reference standard or secondary standard,
such manner and at such periodical intervals as
under that Act and shall, lffoundonsmhvenﬁ i
standards estabhshed by or under that Act, be ,

) Where any secondary standard or worklng standard is stamped under
.. sub-section (1), a certificate shall be separately issugd showing the date on
which such weight or measure was. stamped. - : .

'(3) Every verification and stamping referred to in|sub-section (1)| shall be
made by such person or authority as may be presclribed :

: (4)‘ A secondary standard or working standard which is not verified and
stamped in accordance with the provisions of sul;{o\ion- ()]
d

deemed to be a secondary or working standard, as th¢ case may be, and
not be used for the verification of any workmg stay or, as the, das

E T
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dmmsmmmmc,mtkmganwmﬂpwqamﬁm
- or secondary standard. : s

. {3) Every secondary standard shall  be. kept at such placc and in such
_~custody as may be prescnbed

15 Secondmy or workmg standard which may not be smmped.«wiwe :
meStaxcGovernmmtxsofopnmonﬂmtbymsonofmemornmreof . L
-any secondary standard or working standard, it is not desirable or: practicable . S
_ o put a stamp thereon, it may direct that instead of putting a stamp on such

thatawhsecondaxystandardorwwkmgstaxﬂardooﬁmmsmﬂmstmdards,
established by -or under the Central Act and. every secondary- standard or :
~ working 'standard so certified shall be deemed to have been duly stamped undet :

this ‘Act on the date on. which -such oert;ﬁcate was. 1ssw¢ R S H

CHAPTER V

: fa

Manufaaum, Repair or Sale of Weightx or anru.

16 Proh:bmon on the mamgfacmm, repacr or sale of weigbu "OF:i:
mea.sures without ltcence (1) No~ person shall make, mapufacture, mpan' or
~ sell ‘any weight or measure unless-he holds a valid hcexm issed . in tlns
behalf by the Controller authorising such person to do so : .

chv;dedthatapersonwhobomﬁderepaxrsmhwpmmesmy
wexghtarmeasureownedbyhnnshaﬂmtbereqmmdtomk@m;tahcm
referred to in this. sub-secumlfhe mthe\opsmonaftbe(:mtmller»; i

(a) hasthewchmcalcompetmoeandmenecessaryeqmpmmttorepmmh
'wexghxorxmasure,or_f, 3 .

(b) havmg the neoessary eqmpment for the wpa.a‘ of mch Vmgh& or.
-measure in his possession, has persons in his employment who have the
. techmcal - competence to repair. such wa@t OF ‘Ineasure;. . 5
(2) Evcry hcenoe xssued under thts sectxon-- ,‘
(a) shall be in such form as may be prescﬁ‘ﬁed

,(b) shall be ‘issued on payment of such feéé‘ ;as“ rﬁay “be'
" prescribed, - : T Ui

’ (c)stmﬂbevahdforsuchpemdasmaybemnﬁedﬁmem,
: t‘;(d) mayberemwedﬁ‘mnamto&m and :
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(¢) may contain such conditions and reptrictions as' fmay be
prescribed. ' ‘

(3) Every licence issued under the Jammu and Kabhmir State Weights and
Measures (Enforcement) Act, 1961 shall continue td be in force until the
expiry of the period of its validity or until cancellation | thereof,
whichever is earlier, and may be renewed under this Act if an application for
its renewal is made in the prescribed form at leut one |month before the expiry

(4)Apersonwhomtendstocommme aﬁcr the

of the period of its vahdxty o
Wmeﬁ” cement of this
Act, business as a maker, manufacturer; repairer or Seller of any weight or
measure, shall make an application in such form as |may be prescribed, for
the issue of a licence and every licence so issued ima i

(5) The Controller may, if he is satisfied that the maker, manufacturer,
repairer or seller, as the case may be, of any weight or was
prevented by sufficient cause from making application for the rerewal of
his: licence before the expiry of the period of the validity thereof, it him
to make the application within a further period of one |month from the date of

he may - ﬂunkﬁt,thmﬂ:eappimmt ﬁﬂﬁlsthe resc] bed'condm issued
such licence : ,

unless the applicant has been given a reasonable loppo umty of | making
represmmuon ageinst me proposed actnon.

02} No apphcatwn for the renewsl of a hcdlce isgue
shall be rejected unless-- .
(a) the holder  thereof has been given a reas
showing cause against the. propnsed action,
o (b) thc Controller is satisfied that--

G) the apphcauon has not been made within tﬂe txmc specmed in this
section, or

(i) the applicant has- made my statement in;{or in- relation{to, the
- application for the issue or’ renewal of jthe licence which is
incorrect or false in any material particular| or.

f




mmmmw (snmcwmnwr ms e .sss

(i) the. applxeam has omtmvemd any prevmn of the ‘Central Adt

oranyrulcmadeﬂmumderorofthmActoranymlcmadeﬁ‘

‘ thcrcundcr

. @Tmcmmmmmemmlwmmmmmno

,,ﬁmﬁshtot}wGovmnemmntyformhmnotexceedmgtwomwsmd ;
_rupees, as may be prescribad, to enable the Government to corhpensate any . |
;;mofwﬁtormmﬁxmybuerdwmmmedbym .

(9) Nothmgmﬂnssectwashailapplywﬁwsale'byauserfwhu:smt B

‘ 'a maker, manufacturer, dealer or repairer) of any wexght or measure -of sueh' -
- description as may be prescribed.

(10) Every licence issued or renewed under this Act shall be displayed in -
aemmpwwmplwemthcpmseswhaeﬁwlwenmwﬁesonhzs busmess

17.  Suspension and camellatio» of licencc --( 1) The Comm&lcr may, lf =

‘he has any reasonsble cause to believe that the holder of “any licence

issued, renewed or continued under this Act has made any statement in, or
in relation to, any application for the issue or renewal of the licence
which is incorrect or false in ‘any material particular or has contravened any

- provision of the Central Act or any rule made thereunder or of this Act or

any rule made thereunder, suspendswhhcmce,pendmgthecmmleum of
myenquu’yormalagnmstthcholderofwchhme

Provided that no such licence shall be suspended unless the holder

thereof has been given a reasonable eppcmumy of. showmg cause against
the - proposed action. ‘ o

(Z)WConuoliermay fhcmsausﬁedaﬁermakmgsuchmquyas
he may think fit that the holder of a licence has made a false or

. incorrect statement of the nature referred to in sub-section (1) or has
- ‘gontravened uiyf law referred - to ,in»' that Asub-mﬁmx,ff cancel: such

Iicenoe :

. Provided that no such licence shall be cancelled unless the holder -
~thetmfhasbetmgw~matmmabhoppm1yofshowmgcauseagamst e
. the - proposed- acuon B |

(3) Every person whose licence has been suspended shan umnedzate!y
after ' such suspension, Stop functioning as such licensee and shall not

resmnebusmessasswhlwmaecrmﬁiﬂmmd&rofsuch suspenswnhas
,been vacated. ‘

(4) Every heensee ‘whose heenec !m m 5 et
*hag munedmtely afler: S‘Wh ﬂﬁﬁmwn o canecﬁm -,'I'as ’(he ense may_, e
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be,: menderf such- hcence to’ the authonty by
“issted.

(5) Every licensee whose licence has been

sufficient cause being shown, kallow dispose of

which were in his possession, custody or. contral on the date

cancellation and in the event of his failure to do so,

the same and’ dxsmbute the’ pfoceeds thereof in
prescnbed

WEIGHTS AND MEASURES (ENFORCEME! ;
Wﬁ such li

celled  shall,
'penod ‘of thirty’ days from the date of ‘such. cancellat n or thhm s

UT) ACT, 1978.

the Controller

any other»

18 Mdnufactum of weights or measures.—~Sav¢ as otherwise provided in

the Central Act, no person\shall--

{a) make or manufacture any wxeght or measure unless such
‘measure  conforms " to the standards estabilished by or

with indicatior
specified by -

' Central Act
®) make ormanufacwre any weight. or meastre
any weight or measure other than the units

Central Act.

'19. ' Prohibition of sale or®use of unstamped

weight or measure which ‘is required by or und¢r this Act to
inless it has b

and stamped shall be sold, used. or kept for use

20 Manufacturer efc. lo- maintain records

maker, manufacturer, repairer or dealer and every
or measure in any transaction or for industrial pLoducuon or fo

shall maintain such records and registers as m
required .50 to do by an Inspector, shall produce
before the Inspector for inspection.

(2) Noththstandmg anythmg contained in |
Controller is- of oplmon that having regard to_ the
business carried on any maker, manufacturer, deal
~ weight or measure, it is necessary so to do,
~ ““such maker, . masz’acm dealcr repaxrer or user|

sub»seetxoﬁ o

weights ‘or me

and registers
person using

y be prescnl#
such * records

1

sub-section

, repairer, or

weight or
under the

thereon of
under the

asures.--No
be veriﬁed
ten verified -

-=(1) Every
any - weight
r protection
ed, and, if
d registers

1) if the

nature or volume of -the
user of any

e may, by

?:ger exempt
fr_om the opergtion of that




s nsaﬂ in"any twisaction or for xndustmi pfodacuon“br for mem’“

" WEersANDmmms mmnmrm e

Veriﬂcathn ind Stmqalng of Weighwor Memrm ’
li Venﬁednon and srampingﬁ Megﬂm oF ‘measures. a(l) Eva*y pem)n :
; havmg any weight or measure in his possession;-custody or “€ofitrol in

circumstances indicating that such weight or measure is bemg or is o

“intended . to - be, used by him'in' any “Wansaction o for* industrial
production or for protection, shall,: ‘before. putting Such’ “weight<or" 'meare

~into* use, have ~ such. weight or measure ‘verified * at = such place, “ahd "~

~during " such hours as the Controller may, by general or special order,
spetify in this behalf (hcremaﬁer referred to as- the specified ‘place or
speclﬁed umc) - '

{2) Every Wexght “or meam refemd ‘1o i snb-sewan (I) ahan be',
fmwﬁﬁe& at mch pmodwak mm:ﬂs as may be! pfesenbed i

Cob g

(3) Evexy Inspector shali for the purpose ' of mﬁ"caﬁtm -of me,
'weight or measure, attend the specified. place (within the local limits of
: his jurisdiction) at the specified time and- venfy every weight' or measure
which is brought to him at such place and within sich time and shall, if -
he is  satisfied «that “such ' weight ~or measure “conforms’ to the standards
, cstabhs}wdbyormdertheCentralAct puthmstampﬂlereon

wadedﬂm:vmeremmglﬂormemx&meht}m:tmm“w

_should not, be moved from its location, the Inspector ~shall take' such
steps for ' the venﬁcaumx “of such we;ght Or measure _as may be
prescribed. . : ; ; v : ,

(4) Where' say verification has ‘been made under sub-section (3) the
Inspector shall grant to the person referved to in sub-section (1) a certificate

mmmmmmmmmepmamm@ta

_measmvmﬁedmdstmpedbyhm

e o S

' (5) Where the Controller is Gfepmm it by resson of the st or
'mofmy weight ‘or ‘measure;’ :tt&%dmmbietopmastmmﬂm

he ‘may, by an”order-iti writing - direst - that “iristead  of putting s~ s;mapm'é,'yi;;;
such weight or measure, aocertificate ‘may. be issued to the- effect” that such '
weight or measure conforms to the standards established by or under the

“Cehitrat -Act -and " every weight -or measure-so certified shaﬂ?be\deemed to
f‘havebeen duly venﬁedandstmtpedunda'ﬂns«ﬂmt I

22 Dlsplay of ceruf cates of verification. --Evely cemhem of venfi, e
cation granted under this Act shall be displayed in a conspicuous place im0
“the' ‘prémises” where such weight or medsure is Being or is “intended o be_,
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23, Validity of weights or measures duly s A
measure which is or deemed to be, duly verified
shall be deemed to-conform to the standards establi
Act’ at every -place within the State unless it i
vmfwamthatsuchwetg!nmmmdoa ' oonformto
estabhshed by or .under that Act. ,

(2)Newagmormemwinchxs,crss
andswnpedunderxhstctdmﬁreqmnto -re-stamped
_reason of the fact that it is being used at any |place within
-of the - Stateothcr than the place atwhachxt as originally

Provide’d that where a verifed weight or m , installed at
is dismantled and re-installed at a - different plﬂ such weight -
shall not be put into use unless 4t has been| r
notwithstanding that periodical re-verification- of
has not become due. . -

CHAP'I‘ER vIL
_Inspection, Solreh, Sekure and Forleitm e
24. Powr to mspect (1) An Inspector may,

- his jurisdiction, - inspect and test, ot all reasonable nme, any
measure wh:ch--

(1) is being, or is mtended to bé, used lor
(ii). is in the possession, cusiody or contr

" (iif) is in or on. any pr&nisé's,

in such- circumstances as to md:ca&e “that sudh wexght or

bemg,ornsmmdworhkelytobe,usedmany
mdustmlproductmn,orfor protection and. may

or
also ver‘r;’ynstﬁﬂ
weight or measure is in conformity with the standard estal by or

" under the Central - Act.

(2) For the pwpose of asceruining the corfectness  of aﬁy
measure used in any transaction, any Inspector may. also test

' WEIGHTS AND MEASURES (ENFORCEMENT) ACT, 1978.

re-verified 4an
such weight X

) A| weight or
umier this Act

the Central
tion or
standards

to be duly verified

|merely by -
territory
ified and

one place,
Of measure
i stamped,
Or measure

wzthm the locbl limits - of

weight or

ol of any perspn, or

measure i
for
such

weaght or
the weight

or measure of any article sold or delivered to any person in the course of

swhttmaactwn

25 Power af Impccior o nequire productlon of weight
‘ mpegmu(l)im Inspector - may, ,‘f he .. hes

mea«sure{ or
. Teasonable




="~ . WEIGHTS AND MEASURES (ENFORCEMENT) ACT, 1978.

canse to belicve that an offence gunisbable‘mder.this Act -has been
-is likely to be, committed in. respect. of any weight or measure or that any

weight or measure does mot conform to the standards established by ge. .

~under the Central Act, require at all reasonable times, thepersonhavm*e
custodyorm»olofsmhwerghtormasuretopm&webefmefm oF
*mspemoneveryswhweaghtwmamewhx--. : :

()xsusedbymmhpersonornscausadbysuchpmtobemedby
~" any other person, or

: f(ii) is in the possession, custody or control of such person - for use,

or

' (m)lskeptmoronanyprmfmmmmtrmorfm
industrial prodmmon or for protection.

(2) The Inspéctor may also reqmre the production of every document or
other record relating to the wesght or measure referred to in sub-section ¢}
- and. the person first mcnuoned in- that -sub-section shall comply with such
reqmmmn ’

k)] Onmspectxon whether under section 24 or wunder this secuon,dye’
hmped«mayoblnterzteﬂwmmmngmormeﬁ- ‘

(a)wmchdoesnotorcmotbcmadeto confmntomemndnds,
established byorundertheCmtml Act :

Provsdedﬁaatwhmu\ehmoctorxsofoptmmﬁmtmedefectoreﬂor
in" such weight: or ‘measure is not such as to require immediate obliteration of
‘the stamp, he shall serve a notice on the user of such weight or measure
informing him of the defect or error found in the weight or measure and calling
uponhmtoraﬂovethcdefectmmwﬂhmmnm notexoeedmgetght

'wdaysashcmayspemfymds@hall

@) if the user fails ta remove the defect or error within the pcnod
obliterate the stamp, or. .

(n)xfmedeEsctorerrornssormavedastomakemewgmor
measure conform. to the standards established by or under the -
Central' Act, venfy such we:gmt or measure, and put his stamp
thereon ) R .

‘ (b)whmhdoesnotadmﬂofpmper adymwmowmgwmmg
: bxokenmtendedoro(hmdeﬁemve;

() which since the last venﬁcauon and stamping has beén repnmd
or re-adjusted but does not, after such repair.or re-adjustment conform
tchestand&'dswtabimhedbyormwmeCmdAﬁ




: ,alchwe:ghtormeasure
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(d)wh:chhmngdmforvenﬁcaﬁm.hasmtbeen
venﬁcmon -

_ % Power of Inspector 1o enter premises.--(
- has any reason to believe, whether from any infor
_ person. and taken down by him in writing or. fi

otherwise that any offence punishable under this

. to be, committed in relation to any weight, me

sold, delivered or distributed by weight,
reasonable times, mtoanypremxsa—

@) where such weight or measure is used, |
kept for use, mmytmnmtxouorfor
protection . ;

ieved to be ,
iction or for

(i) where such goods are manufactured, ed,msmbmedawxda

_ kept or offered for sale in pa

andmspectorvmfymywmghtormeasureor
measure or number, of any package, and may als¢ examine any
other record relatmg thereto. .

(@ An Inspector may at all reasonable times entcr‘into any.
such purposes other than those speclﬁed m shb-section (1)
prescribed.

27. . Power ‘to .vearch.-{l‘) Where the Con

the net contents,

by weight,

document ‘or

premises for-
as may. be

ller has reason to believe
that any weight or measure liable to be under this: Act, or any
document or thing in relstion to any wieght of measure, wil] be in his

opinion useful for or relevant to, anypmdmgmdert}nsAcymmeted

-in any place he may search or authorise any officef, not below the rank of an
JInspector, to search for such weight or measure, [document or thing and the
~ provisions of sections 102 and 103 of the Code of [Criminal Procedure, Samvat
1989, shall apply to every such search. -

(@ Every authorisation made by the Controller under subssection (1)
shall be deemed to be a warrant referred 10 in subisection 102 of the Code of
CmnmalProcedwe Samvat 1989. : :

28.  Power oj Inspector to seize any weight or|measure.—~(1) An Inspector
may scize and detain ‘any weight or 1 mrelatimtowhxchan
offence under this Act appears to have been itted or is likely
to be used in the commission of such offence, and may alsq‘ seize and
deummygoodssoldordehvaedorcmsc besoldor livered by:

T this

Provided that wheré any goods seized
subject to speedy or natural decay, the
Mmsuchmumerasmaybepwmbed

e

am such

are




|  shall, as far as may be; apply to every commodity it packaged: form-which is

e vmm ammnmnbaof&emwatymmwwml'ﬁ'"

Y

wmmmumms tsn;mcsmm,scr m 659 o
@ Whmmwenwtmm&eumymkmmmmm

stgb-secuon (l)memspectorndeWanddmmmydopmqm
'-recordrelatmgtosuchwmght,measmeorartwle o

‘a

om0 Mpector to- reseal - packages 'wkn

W]beencomcdystated--lfonvmﬁcaumofmyammodlty mpuhgadm
- the net weight, measure or number or commodity contained in ‘the package -
'zorwntmnawfmmdtoagreemth&enetmmwmamdmthe‘
Iabelﬁxereon,thehspecwrshallwhemthcperson&mwhomsuchoemo&ty‘
was obtained for verification is :--

(a) the manufacturer or packer ot‘ such commodtty' get the eomxmtkiy

resealedorrepackedasthecaseumybe,pr

(b)apetsonwhobuysorseﬂssamhoommodhy mwholeuleormall.
wqmmchpwkagewmmpmmcahwmchw

wholesaler. or retailer the market price of the oomnwduyeonmmdm;

suchpackageoromtamer

%0 Forﬁntum-Evexy false ‘or unverified wexghtormeamsemdmda !
‘thegmmmsofﬂnsActshallbehabletobefmﬁttedmﬁmm'

CHA.PTERVIII

thbmwﬁhkegardtoCommoﬁtholnPackapd FomSﬂdw
Distributed wﬂlﬂn the State. '

L 31 mesiom of the Cemral Act rvlaﬁng to packaged commodma to
'appiy packaged commodities 3old or distributed within' the Stase.~(1) The.

provisiohs of the Central Act with regard to commodities in packaged form, -~ .

‘distributed, packed, sold, kept, offered or exposed for sale in the State #s if

" those provisions “were applicable to trade or comimerce within the. State,

subject to the -medification that any reference :therein to the Central Govern-
mantandtheCmtralActshallbecomuedasreferenm mspecuvdy.toﬂac

StateGovetmnemandtmsAct

(z)AnInspmor ﬁomtmetonmemspeaaaewagna,f‘

iy S

(m)snﬁdelwaed,heldmpmmormmhmef




" within' the State with a view 1o deten'm&:g 1
ﬁ:equmﬁtyornmnberofmecormdnyasspen
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thereon

"(3)., Where the Inspector finds; rnﬁer weighing,
any paekage does not contain the quantity or

‘WEIGHTS AND MEASURES (ENFORCEMENT) ACT, 1978.

hether the:p

measuring or’

“-as- specified on it or on the label thereon, or| does not

" provisions of the Central Act or any rule or or
seize such package and may also by order, prohib
which is similar to the seized package and may
package as to indicate clearly that the sale or
been prohibited, and no such package shall

made there
t, the sale of
so mark or se
tvery of such

() the contents of such pabkége have be
with the provisions of the Central Act
thereunder, by the manufecturer, packer

en brought iny
or any rule or
or distributor

ified on it or pn the label

a:ckFge contains

ting, that

number of the commodity

form- to the
, he may
package

I each such
package has

li
% sold or kept, offered or
exposed for sale or delivery or otherwise disposed of unless--

b conformity
order ‘made -
thereof, or

" (@) the disposal thereof has been authorisgd by the Controller.

@) No person shall keep in any place, where |any transaction
commodity in packaged form which is not for sae, and if any ¢
packaged form is kept in such place in contray rention of the
this sub-section, such commodity shall be presumed to have been
place for sale. ‘

CHAPTER IX.

* Provisions with Regard to the Sale of Comn

32.

is made any
sommodity in
provisions of
kept in such

ities in any Other Form.

Sale of ¢omrhoditics by number.--(1 Where the pale of any

- commodity is made by number and the number|of the commodity delivered -

‘to the purchaser in pursuance of such sale is lesser than the
for, the seller shall be deemed to have used a false measure.

number paid

(2) Where in. relation to any commodity
custom or usage of delivering a fixed number of such commoditi
to the number of commodities paid for, such custom or uasge |
from: the commencement of this Act, cease, and| if the seller

- purchaser the additional number of commoditigs in accordan
custom or usage, he shall be deemed to have used a false
the purchaser shall be deemed to have abetted the' use ¢
measure, - :

id by number,

there 'is a
s in addition
hall, on and
livers. to the

with ‘'such
measure and

f such false

' 33 qu of commodities by heaps »(1) Where any ' commodity is sold

by hea;m the apprommate we:ght, measure | or number 0

f commodity
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contaxmd in each heap shall be conspicuously amounced by thc seng- o’ =

lnsagem fmy,mtherbywordofmouﬂuorbyawnﬂmnouceplwedm

vaﬁedmammhmmummnshaﬂbemmymﬂwcmofa@
heapthenlarketpnoeofﬂleeontmtsofwhxchdmnotmeedme“

rupee.

@ Where on weighment, measurement or ommtmg of any commodity sold
byheap it is found that the weight, measure or number determined by.such
weighment, measurement or counting is less than the approximate weight,
umweornumberammmcedbytheseuerorhxsagennandmedeﬁc:my

is more than five per cent of such announced weight, measure or number, the -

seller shall’ be deemed to have used a false wcxght or measure.

. CHAPTER X.
Offences and Penalties.

34, Penalty far manufdcmnng ete. éf nén»:tandard weights or measures.--

(1) Whoever makes. or manufactures, acmwbemndeormmufwnm :
(exceptwhaehelspammedundert}wCenmlActsomdo),mywaglum”
'vmmremwcmﬂmcewmanymdardsotherthmthcmdardsmbhm

byorundermeCentralAct,or

()sellsox'othermsetransfers orcmmbesoldoroﬁmse
- transferred, or '

(u)lets orcausestobelet,onhlre

“any: weight or measure whnchhasbemmamfwwed in aceurdme “with
uxystandmdseﬁmthmthestmdu’dsmhhmw«mdudnmz &

Act, shall be punished with imprisonment for a term which
one year, and for the second or subsequent offence, with impri
foratcxmwhich may emendtoﬂvemandalsowzm fine.. -

.35 Penalg: Jor coumerfemng of seals ete.--(1). Whoever-- |

. Act, or

| () counterfens any - seal specxﬁed by or under this Act or the Cemml -

-(n)seﬂsorotherwxsedispowsofmycounterfextseal or. .
’(m)p{assessesanycounterfextsseal or‘

@iv) comuexfcxtsmystmnpwhethermademderth:sActmtheCam'tl
ActoranymlemademdcrelﬂmofthcseActs,




vsﬁne

‘(v)mmv&smystmnpmade ~whether un
-“Act or any rule made under -either of th
. any stamp so made, or

‘(V!)removeamystampmade wheﬁwr

wmems AND‘MEASURES (ENFORCEME]

NT) ACT, 1978.

“this - Act or . - Central
se Acts; or

tpers with

l.mﬂ:xloius Act or! the Central
Act or any’rul¢ made under either of e “Acts ‘and |affixes the

stampsore:mvedon,ormsensﬁnesame

measure, or

(vn) wﬂful}y mcreases or dxmxmshes or

: measure  with ‘a8 view to deceiving
having reason to believe that any perso
thereby, -

: ,/skallbepunlshcdwlﬁ)unpnsonmentforaterm

years;- and, for the second or subsequent offence,

'tennwhxchmayextendtoﬁveyearsand also w1th fine. -

(2) Whoever obtams by unlawful means, poss&ssxon of any se

by or under this' Act or the Central' Act and ‘uses,
such seal for making any stamp on any weight
mpresennngthntthe stamp made by such seal*i
this* Act or the Central Act shall ‘be punished
term which ‘may extend to ‘two years, and, for

alters  in any

%

into, any other weight or

{weight - or R
person_or . knowing or
is likely to ‘be deceived

hich may - ext
with impriso

d to two
ent for a

.

specified
used, any
measure” with| a - view. 1o~
authorised by or undel
with - imprison
the * second - or

or . causes 10

subsequent

offence, with mprmmnent for & term which may extend to ﬁve years and also

~ with ﬁne
'(3) Whoever; being in lawful posswsmn of

under this Act or the Central Act uses, or causes to.be used,
- without any lawful authority for such use, shall be
ment for a term which may extend to two year

subSequent offence, with unpnsonment fer a term
years’ and also with fine.

@ Whoever sells, oﬁers or expoSes for sale or

- weight or measure which, he knows or has reasor

. a counterfeit stamp, shall be punished with impri
mayextcndtotwoyears and, for  the secon
thhunpnsomnentforatemwhmhmayexmd

36 Penalty for sale or delivery of aommodt

a seal speclﬁled by or
such  seal-.

second - or
end to five

5, and for the
|which mdy ext

otheifwris:;: dispe
to believe, .

nses. of any.
rs thereon

ent -for. a ferm which_
or subsequent offence,
ﬁve years also with

jes etc., . by ndn-standard
tted under the”%en_tral Act, -

ivered, any
r than the
fmé “which
subsequent" :

e punished with ‘imprison-
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alaowmhfm;

" ¢ number,  shall be punished with fine which may extend to two thousand
 rupees, and, for the second or subsequent offence, with imprisonment for
amwhxchmayemmdtooncywandalwmthﬁne :

for amy--
(8) wmglmﬁt‘or measuremmt, or -

(b)transacuonorformdmalprodlmmorﬁorp:mm,

'myactmdtooncyenrmda!sothhﬁm
,(2) Wlmever-- o

mxmber contracted for or pald for or

(n")mrendennganymoebywe:ght,mam ornmnberrmdm
that services less ﬁmn the service contracted for -or paid
- for ; or

(ﬁi) in buymg any article or - thmg by weight, measure ot number,

number comracted for or paxd for ; or

’)(iv)mobta:mnganyservmbymﬂﬁ.memreormmbuobﬁm
R kthatmcemexcessofﬂwmccconmdfworpud
i . ofor ;

@ "4nwyeaacndtoﬁveyemmdaknmlﬁmﬂ

oﬁ’aaoe, with 1mpnsonment for a tmn wlnch may eand to one yw md

Q)Whocv«,mders orcamtobemd«ed,anymmmcf'
anywaghgmemornmnbcrotherthmthcstmdudwmmmmor

3 Peual:y Jor keeping non-standwd weights or measures for use e and
forodmoommnﬁom-{l)Whoev«keepsanyweasmmmathu‘_
‘than the standard weight or measure in .any premises in such circumstances
as to indicate that such .weight or measure, bemg,orxshketytobe used

‘,Mummmmmmmmwmmf
~ fm'thcmormbseqwnoﬁm,mthmpnmforatumwhwhf}

@ in selling any article or thing by wagm,mma number,
dehvmercausestobedehvued,tothepwehmmyqumq_- ;
ornumberofthatartxcleordmglessthantheqummya »

: ... _receives, or causes to be received, from the vendor any quantity
F " :,ornumberofthatamclesordmmgmexewoftheqmnyw;'”47

'4"shallbepumshedwﬁhﬁnewhxchmayextendtoﬁvemmnmlnd.f TR
7fmmem@wsubxqwammwforawmwmr
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() Whoever enters, after the commencemen{ of this Act] into’ any -
costract or .other agreement (not being a contragt or other
e)qsm)mwhmhmywmghtmasurcormnnber'expressedm

Speetﬁsed by rules made under section 10, shall_ .pumsh& with| fine which
mdy extend to two, thousand rupees, and, for the second er| subsequent
offence, with imprisonment for a term which may ¢xtend to one year and also
with fine. - :

39. Penalty Jor contravention of section |l].--Except where he is
permitted under the Central Act so to do, whoevér in_ relation ‘t¢ any goods
or: things ‘which are sold, transferred, distribuied dr delivered, or|any service
rendered,-- :

(8) quotes any price or charge, or make any apnouncement wnih regard to
the price or charge,

() issues or exhibits any pnbe list, invoi¢e, cash memo, or other .
documau, or :

(c) prepares or publishes any advertisement, [poster or other document,
o ‘ ‘

I of“ the net | contents of
thing, or

(d) indicates the weight, measure or num
any package on any label, carton o oth

(e) expresses in relation to any transaction, industrial pgoduction or
protechmofmyquanmyordxmenston ‘
otherwise than in accordance with the standar units. of weight, measure -
;ammmmahaﬂbepmshedw:thﬁnc hich may extend to two
thousand ‘Tupees ; and for the second or subseqgent offence, with imprison-
‘meatforatumwhxchmayextendtooneyear nd -also with fine.

ﬂ Pemlty for comravennan of sect n 16 --Whu ‘vcr,' bcing‘




[
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tomoymorthhﬁnewhwhmyenmdmtwoﬂwusandmpws,ormth'
both, and, for the second or -subsequent. offence, with imprisonment for -
wmwhmhmayexmndtoﬁmeymmm‘mhﬁne : ,

Permi:y Jor. contravention of secuon 17.--A licensee ‘who' afier the

‘Worcmclhnonofthelwmezssued renewed or  continued

mﬁerﬂmAct,mmtsorfulstosmpﬁmtmnmgasahcensecunderﬁus
M,MhepmenhimprmmmLforatmnwhxchmayextmdm'

'cneyut

42 M for contravention of . section. IS-Exceyt a8 oﬂamvme
wmmwmcmmmm«mﬁm”mnghr
or-measurc which-- \

" (#) though astem‘bly pmptms 1 conform to the standards established
‘by or under that Act, does not - actually conform to the sasd
~standerds, or - ‘

(b)bursthamanyuﬂm&mofwexgmormurem:snotm

.- conformity with standards of weight or ‘measure’ established by or
wmmmmmmwmmmmx@m=
to the ‘said standards,

;ﬁhepmdmthunp;mnwmhatermwmchmayextmdto’
one yeer, or with fine which may extend to two thousand rupees, or with
‘both, -and - for the second or . subsequent - offence, thimpnsomnmtfer
amnwhwhmayextendtoﬂxreeymmdalsownthﬁne R

e Pmaly Jor contravention of .ueaon 19--Whocw -sells, uses

,-orkcepsforuscmywexgmormwhwh,bmgmqmredtobevmﬁed
.and stamped under this Act hes ‘been so verified and" stamped; shall be

punished with .imprisonment for a term which may extend to six months,

~or with fine which :may extend to one thiousand rupees, or with both, and,

ferthasewndorsubsequqnoﬁmce,wnhmpnmmtfmamwhmh

44 Pmalty ﬁ:r contravention of ucum 29. -Whozvcr, bcxng requu‘ed
bysectnonZOtomamtamanyreomdorregstzr omits of fails to do-so, or

~ being required by an Inspector to produce any records or registers- for

his - inspection omits or fails to do so, shall be, punished with fine which,

msye:nmdmmcthomdndmpeu,andformeswondmsubseqtmt“-w

uﬁ'mee,mﬂxnnpnsmmentfm'amnwmchmayextendtomeyearand

"also thhﬁne

45 Pemlty for contravention of secuon 2] --Whoever, being . rcqmred

: by section 21 to present any weight - or measure for verification .or




re»vmﬁéﬁtioh omits: or fails, without any reasonale:' cause, to .do
be punished with fine which may extend to five hunf

second  or ‘subsequent offence, with unpnsonmcnt
’extendtooneyearmdalsowxﬂ:ﬁne :

46, "Penalty - for comravemian of sectzén 25.

byaninspectm'cranypersonauthonsedbyor
the powers of an Inspector, to produce before

weight or ‘measure, or any document or ‘other recotd relating ther

or fazis without any reasonable cause, to do so,

7
entry of ‘an Inspwtor or any person authorised

exermsc ‘the- powers: of an Inspector into any - prem

behalf, from searching any premises or from
weight, measure, packaged 'goods, document, record
with imprisonment for a term which may extend
second or subsequent offence, with imprisonment
extend to five years and also with fine.

- 49 Penally for contravention of section
factures, distributes, packs, sells or keeps any sale

sale, of ‘has in his possession for sale, any comm

“shall unless each such package conforms to the pr¢

~ punished with fine which may exténd to five thoy

second or subsequent offence, with imprisonment
extendtoﬁveyearsamialsomthﬁne '

V) \Xmoever mamufactures, packs, distributes d
~manufactured, packed, distributed or sold, any
form,” knowmg or having reason, to believe “that, " ti
such package ‘is lesser in weight, meéasure or numbe]
or number a3 the case may be stated on the labe
conform to the provisions of the Central Act or
thereunder, shall be punished with imprisonment for}

s

' 'WEIGHTS AND MEASURES (ENFORCEMEN

[) ACT, 1978.

. 80, shall
dred rupees, and, for the -
for a term which may
--Whoever,- being required
nder this' Act tg exercise

im -for i ion. any

,~ omits
shall be pumvhed with

y the Contml in this
ing - any seiz of any
label, shall be punished
two years, and, for the

for a term" which ‘may

31.--(1) Whoever manu-
or offers or
odity in packaged form, -
pvisions of .section 31, be

sand rupees, for the
for a term which may
r. sells, or causes to be

commodtty in} packaged

any rule; or|

. ’ [ &
S i
4

poses for




= ;‘;ngwfemoo(l)Whocverngeshxformaummmiﬁwpmmchhemywqmm“

s _,wzﬁmnprisomnemfaratmnwﬁmhmayemmsxxmomﬁs wwﬁhﬁﬁewlmh

wamsmnumsum (mmsmm AcT, ms £ '«i'fséfi‘, !

}totwoyearsor\mthﬁnewhxchmayextendtodmethousandmpeesorwnh
both, and for the- second or subsequent offence, wnhunpnsonmmforaterm
whnchmayenendtoﬁveyearsandalsomthﬁne ' .

50 Penalty for contraventaon of section 32.--Whoever is ‘deemed undm'
sectmn32tohaveused.orabeﬁe&theuscofmyfalsemme shallbe
pumshedmﬂtunpnsomnemforatmw}uehmayextendtooneyw,

wnhﬁnewhmhmayextmdtotwothwsmqﬁjnmorw:mboth,and for the.
seeondorsubmquernoﬁencethhnnpnsomnentforateﬂnwhmhmaymd
teﬁvcycarsandalsowuhﬁne ’

51. " Penalty for contravention of section 33, --Whoever sells . any
commodity: by heaps without complying with the provisions of sectmn 33,
shall be - punished mmﬁnewhxchmayextcndtoonemousmdmpees

‘md,fm'thesecondorsubssquemoﬁ‘eme wahnnpnso;mwmfos&term :
which may extend to six months, of wzth ﬁne whxch may extend to one. ﬂmusand
mpm of - with - both. . il ,

> 52 Penalzy for tampenng w:th ltcence ‘-Whoever alters or othcrvnsc
tampers with any licence issued or renewed under this Act or any rule made
. thereunder, otherwise than. in:accordance with any authorisation made by the’
Controller in this behalf, shall be punished with fine which may extend: to two .
. thousand rupees, or with nmpnsonment for a tcnn which may extend to one year
ormthboth : . ;
- 53 Penally Jor sellmg or deltveﬂng mjected weights and measureSwg B
‘Whoever sells, delivers or disposes of, or causes to be sold, delivered-or
dmposadﬁfaHyWelghtormeasurethhasbeenre}ectedonvenﬁcanon '
under this ‘Act or the ‘Central Act, or any rule made under either of the. said
Acts; shall be punished with imprisonment for-a term which may extend: toome .
'years or thh fine whxch may extend to two thousand mpees or mm P

Provx@thatna&nng n tlnsswtwnshaﬂapplytothesa}e,asmaf
any rejected we:ght or: mcasure ‘which: has been dcfwed in the -prescribed
manner.

54 Pemlty Jor persananan of qﬁ"c:als -Whoe’veﬁ personates in any wwy
ithe Controller or the Inspector: or any: other’ officer authorised by the Controfler
sﬁaﬁ bepumshed with imprisonment for aterm w‘hlchmay extend toﬁmseyeafs

55, Penalty for giving false mfomatmn or- mammmmg false recards or

;oraskformﬂﬁmrseofhlsduty‘knd%whmhpa’m‘_’ ver Kows or
: hasreesontobchevetobefaiseordoesmtbehcwtobemwshallbepumshed

may extemi to one thousand rupees, or thh both
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"{2) Whoever being required by or under this A¢t so to do, maintains any
record or register, which is false in anmy material pagticular shall b¢ punished

with fine which may extend to two thousands rupees, and, for the jsecond or -
subsequent offence, with unpnsumnent for a tcrm whi h may extend T one year

mdalsownhﬁne

' 56. Penalty for contravention not separately| provided for% Whoever
" contravenes any provision of this Act for the cdntravention of |which no
‘punishiment ‘has been separately provided for in this Act, shall be punished
'with fine which may extend to two thousand rupegs. bT

57. Preswmption to be made in certain casesi--(1) I any pefson-- '

(a) makes or manufactures, or causes to be me

de or manufafture&, any
false weight or measure, or

(b) uses, or causes to be used, any false or unve ,
~in any transaction or for industrial produgtion or for protection, or

"distributed, delivered or otherwise transferried,
‘weight or measure,

the knowledge that welght Or measure was a fal or unveriﬁed weight or
measure, as the case may be. : : |

o C '
(2) If any person has in hxs possessm cust or control any false or
ances as to indicate that such
weight or measure is. hkelytobewedmany ransaction or for Industrial
production or for protection, it shall be presumed, wntil the con is proved-
~ that such false or unverified weight or measure was possessed, held or
- controlled by such person with the intention df using the As‘fme in any
transaction or for industrial production or for protection. | o
|

58. When emplayer to be deemed to have abetted an offe ]e.--(‘l) Any
employer who knows or has reason to. believe that any person employed by.
him has, in the*course of such employment, contr vened any provision of this
Act, or any rule made thereunder, shall be deemed to have abetted an offence
against this Act: ‘

. Provided that no such abetment sball be deemed to have taken place if such
Aemployerhas beforeﬁwa(pnyofsevendhys»med@te o

(a) on whmhhecomes tokncwofﬁncoonuavqnnorg, or

(b) -has resson to believe  that cont;avqmqn has beax s

X
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‘intimated in wntmg to Controller the name of the ‘person by whom such
contravention was made and the date and other pamculars of such
contravenuon ,

(2) Whoever is deemed under sub-section (1) o have sbetted an offence
against this Act, shall be punished with imprisonment for a.term which may
extend to.one yesr, orwxﬂiﬁnewhmhmuye:aenttotwothmme
with both. o

Explananon --Dismissal or temunatmn of service of an emp}oyee dfier the

expiry of the period specified in the proviso to sub-secuon (1) shall net absolve
any employer of his liability under this sub-section

59. Offences by compames -(1) If the person commxmng an oﬁ'mce under
thlsAct, xsacompany, every person, who, at the time the offence 'was

committed, was in charge of, and was responsible to, the congm:y for the .

conduct of the business of the company, as well as the company, shall be

decmedmbegmltyofmeoﬁ‘qmeaudsha&bclmbletobcpmeeededagam"

and pumshed accordingly :

 Provided that nothing contained in this sub-section shall render any person
liable to punishment if he proves that the offence was committed without his
“knowledge or that he had exercxsedaildmdﬁhgencetopmthécmmnmon,
ofsuch offence.

@ Nomﬁistandmg anythmg oontamed in mb-secnon (l), wh«e my S

oﬁ‘ememdermnsActhasbeencommdbyawmpmymdmspzwedm,
the offence has been committed with: the consent or connivance of, or is
attributable to any neglect on the part of any director, manager, secretary or
other officer, he shall also be deemed to be guilty of that offence and shall

behaﬂetobeprooeﬂedag&nstmdpumdledmdmgly
Explanation.—<For the purposes of this section :-

(a)"‘cornpany”meansanybodyeorpormmdmcmdesaﬁrmoroﬂser .

association of individuals ; and o

?%'*ﬁ

) d:rdctor”inrelmonwuﬁm nmapm'mermtheﬁrm

60 Cognizance of oﬁ‘ena: -s-Notmthstmthng mythmg contained . in the
Code of Criminal Procedure, Samvat 1989 :--

(a)mcmmxmwaummmhmmw

Act, except upon a complaint, in writing, made by the Controller or

«W@«mwmmmmwm,wwm’
" or special order ; : : :
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= (b)-no Court inferior-to that of a Judicial Magistrate of the Flrst Class shall
try an offence under this Act;

- © an offence punishable under sections 34, 36,|37, 38, 39, 40,43, 49, 50,

51 or sub-section (3) of section 69 may be tfied summarily by a Judicial
Magistrate and no sentence of imprisonment for a term ex¢eeding one
B yearshallbepassedmthecaseofanycon“cnonforanoﬁ'cnoewhxch
is tried summarily under this section.

61. Compounding of offence.-<(1) Any offence punishable - sections
37, 38,39, 40, 42, 43, 44, 45, 46, 49, 51, 53, 56 or sub-section (3) of section 67
may whether before or after the institution of the pfosecution, be compounded,
by the Controller or such other officer as may be authorised in this behalf by

the Controller, on payment for credit to the Govetnment of such sum as the - ‘

Controller’ or such other officer may ‘specify :

Provxded thal such sum shall not, in any cdse, exceed the maxirthum amount

ofthcfme whxchmaybeunpomdmderttnsAntformeoﬁ'encesocompounded.

) Nothing in.sub-section (1) shall apply to'|a person who commxts the
same or similar offence within & period of three ygars from the date on which
- the first offence, committed by him, was compounde

offence committed after the expiry of a period of three
~which the offence was prevxously oofnpoxmded ¥
offence. -

(3) Where a.n offence has been sounded under Sllb- 'on (]), no
proceeding or further proceeding, as the case ma
meoﬁ‘endermrespectoftheoﬁ'encesoded and the
oustody shall be dlscharged formwnth

PO

(4) No offence under this  Act shal be compojmded except
“ this section. - :

¥ 62, T ransfer or transmission of business.—(]) Where the business of a
person licensed under this Act is transinitted [by succession,| intestate or
testamentary, the heir or legatee, as the case ma '
‘busihess of such’ licensee either in his own or i
heir or legatee has, before the expiry of sixty
_*transmission, made to the Controller an applicati
‘in sccordance with the provisions of this Act !

‘i’mvxded&:atrﬁﬂxmgmﬁkésecnonshaﬂbe&unede htthehenr’
orlegateefmmcmymgonbummasswhhcq:seefortheaf

1




T TR T

'ofnmydays md,xfhehasapphedformhlwemc umtﬂhexssramedﬂle
"',,,;o@umotbegrantediohlm

o rmwedmderthmActshallnotbesaleableorothermsetrliea

‘totheConnnnaand

, k'”of thedecxs:onappealedagamst

was prevented by sufficient cause from preferring the appesl .within the said =~
~penodofs:xtydays,pex‘nuttheappeﬂmtmprefertheappeaimthmaﬁzrﬂm'r L
_pawdofsmydays. : R

ktthepartwstotheappeslareasonableoppommnyofbemgheardapdamrj,:,f
m&mg%mmryasndeemspmpermakcmnhmduasstmny&xmkﬁtj__
confirming, modifying or reversing the decision appealed against, or may send =

"  tahngnddmma!mdmce if necessary.

»’tvmy-ﬁvempees asmaybepmm’bed j

 WEIGHTS AND MEASURES (snponcmwn ACT 1978 - em

3;§ .

licence,; or is; by anoucemwnungmnedbyﬂaecmunerthusachh&me“~

5

(2) Where me business of any person lwensed under th:s Act i is n'ansfened e

by%g!ﬁ,lmamhawm,me!ransfaeeoﬂesseeasmemnmybe~;
shaﬂmtcmyonsuchmmessexthermhmownnameormmyo&wrname-

‘mlesshehasobtamedahcmcetoomymmhbusmess

" 63. - Licences neither saleable nor - transferable. ~A licence issued or T
- 64, Appeala—-(l) Subject to the pmvxm ofsub—sectwn (2). an appeal o
shaﬂ lie-- . : ‘ . e

(a) from every decxsnon under Chapter V VI VII VIII or IX’ of this Act,
of-- '

(‘)mlnsmctor |
(i:)anAdd:nonalCmtroller

() ﬁomeve:ydectslonoftheCmmnermderChapterV Vi, VII VIIIor
E{ﬂftmsmmbmga&clmmademappealunderclause(a), ‘

to ‘the State Gova;mxent or any officer specxally authonsed in thxs behalf by, R
2) Every such appeal shall be ptdm'ed wﬁtun smy daysfmm Ihe dm‘

vardeddwtﬂxeappellammﬂmmymay,xfnmsmxﬁedthat&eappenﬂm

(3) On reosipt of any such appeal, &nwpeﬂawa;mwshaﬁaﬁermmg]

bwkdncmwnhmhdarewmasnmayﬁnﬂcﬁtfwaﬂuhdecmaﬁer

@ Bv&yappulshallbeprefeﬂedonp&ymtof&mbfe&notcmeemns
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(5 The Government, may, on its own motion or otherwise cpll for and
examine the record of any proceeding (including a progeeding in-appest) in which

® any decision or order has been made, for the of sati
" ‘1o the correctness, legality or propriety of such. decigi
such orders thcreon as it may think fit:

so as to preﬁxdxcxally affect any person unless
a reasonable opportunity of showing cause agai

65. Lewy of fees.-The State Government may;
66 levy such fees, not exceeding-- -

. (2) one hundred rupees, for the issue or rer
manufacturing, repairing or selling any

(®) fifty rupees, for the alteration of any licefice,

(c) five rupees, for the verification of ény wei

(d) ten rupées‘ for the adjustment of any wejght or me,_

(¢) ten rupees, for the issue of a duplicate Tf a licence orfcemﬁcate of
venﬁcanon

(® one rupee, for every one hundred words ar less for the grant of copies
of any document not being a8 document jof a conﬁdenu‘l nature,
ed under this(AcL

(g) twenty-five rupees, for any appeal pref

66. Power 10 make mle&.--(l) The ‘Gov
- Government Gazette make rules to give effect fo the provisions of this Act.

(@) Tn particalar, and. without prejudice to the generality of the foregoing
-power, such rules may provide for'all or ady of the following matters, namely --

s in relatxbzl to whxch no

(a) the class of goods, undertakings or
made or had Except by such-

transaction, dealing or contract shall b
welght measure or number

(b) the places at which, and the custody in{ which, the fdlfms’stmdards ‘
"slmllbekeptnamety-- I APRRTN B ,

‘(i) reference standards;
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(m) workmg standaxds

(c)thepersonbywhomoraumomybywmchmdn’ne“px at which
the following standards shall b¢ venﬁcd, mthemxcated stmped.

~ namely :-- :

" ® seoondary * standand ;

6] workmg standards ;

- ‘(d) ﬂ;efonnmwhnchamjthemmmwlnchmapphcauonshaﬂbcmade
" for the issue of renewill of a licence to carry on business as a maker,
manufacturer, repairer or dealer ofmy weight -or ‘measure ; '

5 thefonnmwluchandmecm@m hnutmonsmﬂmmcuommbpm
to which any hcencemaybetss\wdandthepmodcfvahdnynfm
hcence

(t)thesmntobeﬁzm:shedbyarepmrerassemmtybyahcmaee
(g)medescnptxoncfwenghtormemewhldlmuybesoldbyam,.

'm)&mmofwmmmmm«meamwmmm
dsmbuumofﬂxepmeeedsthaeof . ¥

'v(x)thereomdsandmereglstemrehungtoweigmsormubc
mamtamedbymakers,manufm‘as repa:rerso:deam

(1) thepenodwmunwh:chwenghtsornwasmesshaﬂbevmﬁedorm-
venﬁed

(k) mestepstobetakenforvmfymgmywexghtormmwhmhm
“., be moved from xts Jocation ; :

(l) tbefmmwhwhacauﬁcateofvmﬁcmonofmymghtotm, .
shﬂlbegranwd :

(m)subjecttothepromonsofsecm% ﬂxepurpomforwh:cbmrk
Inspectormayemeranypwnmes g

(n;wmmwmmwmmmm«ambm o
ornﬂfmﬂdecay :

(o)mamerofdefwcmmtofrepc&edm@ksa‘mm

(p) mefmmmwinchappedsmybeprefamdmﬂthcpromﬁ:rﬁn'
hcarmgof&ppeals .
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each of the

@ the ammmtoffoes which may be levied and collected
matteasspeclﬁed in_section 65

(r)anyothermatwrwhxchlsreqmredtobe ormaybepresqribed.

(3) In making any rule mder this section, the Govemment may provide
thatabmachﬂmeofshallbep\mshablewnhﬁnewhlchmayextendtoone
thousand rupees. :

(4)Thepowtomakennesmmss&umshanbembjectmme'
condition of the rule being made after previous publication in the Government

(5) Every rule made under this section shall, as soon as may be afier it is
made, be laid before the State Legislature. ' -

61. Power of Government to make provisigns of Central Act relating to
approval of models applicable -to models of wejghts or measues intended to
be used excluswely within the State.~(1) Where 1y type of a weight or measure
‘manufactured by a licensed manufacturer is such that all the weights or measures

~_ of that type manufactured by him within the State is intended to be sold,

distributed or delivered therein, the Government
the model of every such type of weight or
- approval in accordance with the provisions of and 38 of the
“Central Act, and thereupon,-the provisions of the said sections 36, 37 and 38
shall become applicable to such model, anid ‘reference in those jsections. to the
*‘Central Government’> and to the ‘‘Central [Act’’ shall be¢ construed as

~ references- mpechvely to the *‘State Government’ and “thxs Act”.

ay, by notification, direct that
asure shail bj submitted for
7

(2) Where the Government makes a direcfion under subssection (1) in
relation to any type of weight or , any contravention: of the
provisions of sections 36, 37 or 38 of the tral Act in telation to that
typeofwetghtormeemshallbemoﬁ'enoe unishablé under this Act and
the punishmént provided thereof in- the Central Act shall ‘be ¢| deemed to be
the punishment. provided therefor in this Act as| if the said pravisions relating
10 pmnslnnmts were enacted by this Act. ,

68. Act where not 1o apply to the Armed Forces of the Union.--The
provisions of this Act, in so far as they felate to the ferification and -
stamping of wmghts ‘or measures used for| industrial priucnon or for
protection, shall not apply to any factory | exclusively ‘engaged in the
nmnufacmrerofmyannormumnon,or fcrtheuseoftheArmed'
Forces of the Union. -

69 Repealand saving. --(l)'f‘heJammuandKaslum‘;‘Welghis andMeasmes
‘(Enfommi)Aet,l%llsheebyrepeded SRR S




® Wthmnp.e]udmctothepmvrsmnseontamedmﬂnmmm
. Act, Samvat 1977, with respect to repeals any appointment, notification, rule,
ordex, registration, licence, certificate, notice, decision, approval, authorisation
_or_consent made, issued or given, under the Act so repealed, shall, if in
" force: at the commencement of this Act, continue to be in force and heve
-,eﬁ’eﬂasd‘mdexsawdorgwenmmcwmspmdmgmvmdq o






